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FT.3M. 3401(31).—FvalT TLHIL, FOAT ATAIH, 2013 (2013 FT 18) FT aTT 458 FIIT YT oT=<FTT FT
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IS & TH A 6 ALATH TATATT Feadl g T TS Feg T AT 79 g7 T UAT FIAT Alhigd H G9TF g T,
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[®1.5.1/27/2013-+H10-V(ATT-1)]
MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 23" October, 2017

S.0. 3401 (E).—In exercise of the powers conferred by section 458 of the Companies Act, 2013 (18 of
2013), the Central Government hereby delegates the powers and functions vested in it under section 247 of the said
Act to the Insolvency and Bankruptcy Board of India, subject to the condition that the Central Government may
revoke such delegation of powers or it may exercise the powers under the said section, if in its opinion such a course
of action is necessary in the public interest.

2. This notification shall come into force with effect from the date of its publication in the Official Gazette.

[F. No. 1/27/2013-CL-V(Part-1)]
AMARDEEP SINGH BHATIA, Jt. Secy.
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